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CENTRAL ADI"I INISTRATIVE TRIV'J'\JAL
LAYDERL}BAD.»

ORIGINAL APFLICATION Tig§<;;. 1996.

shri mm ( /\ &ﬁ\w ' Applicant C‘S)‘

VERSUS

Seﬁ%; TT/ 7\@45&(1)7 (rHﬂnGQ«c,.

-t

ﬂwb@&//\{ A* 3') ) Respor':dent (3) :

The a,,,pl:.cation has been submltted to the Tribunal by
é}ﬂﬂ' K p/]Q. 40/DW Advooate/ﬁm-

+ Eemaen under section 19 of the Admlnlstrative Tr:.bunal Act

“

1985 and the same has veen scrutlnlsed with refereﬂne to the

‘oomts mentioned in the check list in the llght of the nrovi--

sions in the Admlnlstratlve Trlbgnal (procedure) Rule 1987.

The apnlication is in oider and may be llsted fcrr

'e;gi-l’missmn on . 7 \\5 Cl}é

. K DEPUTY REGISTRAR(JUDL)

4 Section Officer . - )




10.  Has the impugned orders Original/duly
attested legible copy been filed ?

11. Have legible copies of the annexures duly
-attested been filed ?

12. Has the Index of documents been filed
and pagination done properly ?

13. Has the applicant exhausted all available
remedies ?

14. Has the declération as required by item
No.7 of Form | been made.

15, Have required number of envelopes (file
size) bearing full address of the respon-
dents been filed ? :

16.  (a) Whether the relief sought for, arise
out of single cause of action ?

".\

{b)  Whether any interim relief is prayed
for ?

17. In case an MA for condonation of delay
is filed, is it supported by an affidavit of
the applicant ?

& | > L HSE L&

18.  Whether this case can be heard by Single
Bench ?

19.  Any other point ? / '

Result of the scrutiny with initial of the q o ' N
scrutiny clerk ? o - _ s

uty Redgistrar.




CENTRAL ADMINISTRATIVE TRIBUNAL

& HYDERABAD BENCH
Dairy No. \g‘é

Report on the Scrutmy of Appl|cat|on

Date of presentaiion ..................... 9(‘() N S5 O SO

Nature of gtievance ... 8000 ek f

No. of applicants ...........ccooieeemncuniins / .................................... No. of Respondents ............ — ' 9 ..........................

CLASSIFICATION

Qs

Subjéct Department

1. "ls the application in the proper form ?
(Three complete sets in paper books form

in two compilations)

2. Whether name, description and addresses
of all the parties been furnished in the
cause title 7 '

3. (a) Has the application been duly signed
and verified 7 :

{b} Have the copies been duly signed?

(c) Have sufficient number of copies of
y) the application been filed ?

4. Whether all the necessary parties aré
impleaded.

in a language other than English or Hindt
been filed ?

6. Is the application on in time ? (See
, Sectlon 21)

7. Has the Vakalatnama / Memo of Appsar-
ance / authorisation been filed ?

8. ts the application maintainable 7 (Ws 2,
14, 18, or U.R. 8 etc)

5. Whether English translation of documents: . ——

9, Is the application accompanied |PO/DD;,
for Hs, 50/- ? o

o
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@prIbqﬂﬁw?N UNDER oECfLJR  0? THE ADMINIJTRATIV
SINGLE wsiniopomt %Uuﬂm ACT 1985
IN THE ACEHE&AE GeSk  ADVMINISTRATIVE TRIBUNAL: HYUDchRABRAD
ORIGINAL APPLICATION NO OchQaféga
Betweénj
iomin Sharief s/o Late Shukur Sharief, M;;iim,
aged about 24 years, H."o 557 Sénivarapgpeta,
Eluru, West;Godévari-Digtrict. {A.P) see Applican
AND
1. The 3ecretary {Handi E}aftsjjﬁﬁﬁggggyﬁ
of Textiles Govt of indl

and others.
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Between:

Momin Sharief, S/o. Late Shukur Sharief, Muslim,
aged about 24 years, H.No. 5=57, Sanivarapupet,
Eluru, West Godavari Dlstrlct. (A PJ

DETAILS OF THE APPLICATIUNG

IN THE HONOURABLE CENTRAL ADMINISTRATIVE

TRIBUNAL : AT HYDERABAD.

0.A N0 S of 1996

and

The Secretary, (Handicrafts), Ministry of
Textiles, Govt. of India, New Delhi.

The. Development Commissioner, (Handicrafts),
Minisﬁry of Textiles, West Bllack No=7,
R.K.Puram, New Delhi - 66. '

The Director (SR), {(Handicrafts), é/o. T

Dev. Commissioner, SastrlbhaVan, IIL‘ElOOI,
26, Haddpws Road, Madras = 6.

Deputy Director (Admn. 11), 0/o. The Develop-

ment commissioner (Handicrafts), West Block -

No-7, R.K.Puram, New Delhi - 66. ‘ . ..Reppondents.

170
de

ba

d.
f.

Particulars of the candidate:

aMomin Sharief,

-

Name of the Applicant

s

Name of the Father
Age of the Apolicant ' : 24 years.

Designation and part lake of
office (Name and Station) in

which employment of his last : e
emploved before died to be 1in N
service.

Office Address : -

Address for service of notice: Mrs. K.Mallesws
Flat No.21, Sup
Tnlrwmalanagar
Hyderabad. Ph.i

Particulars of the respondentis:

The Secretary, (Handicrafts), Ministry of Texfiles,

Govt. of Indiz, New Delhi.

Co+t..

Late. Shukur_Shalief

10.553316.

_}..Abplicant.

st

ri, Advocate,
itha Apts.
Amberpet,




-
The Development Commissioner, (Handicrafts), Min

of Textiles , R.K.Puram, Block No.7, New Delhi-6

Director, {SR}, (Handicrafts), Sastrybhavan, 111
Floor, 26, Haddows Road, Madrgs.,
Deputy Director, {Admn.II), O/c.Development Comr
oner, {Handicraffsj, West 3lock No.7, R.K.Puram,

New Delhi-66.

4

Lstry

D
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3. Subaect%{gl‘ﬁ‘d‘“ ) Wﬂ*m & mabs

Aggreeved by tne inzaction of the responder
not appointing the applicant on compassionate groun
to whose father by name Late Shukur Sharief died or
B=2~95 while he was in service, leéviﬁg the aoplicy
his mother and three minor sons. The respondents |
to appoint the applicant even after representation
by tﬁe applicant on 21-4~95., Against the iniéction
lpresent application is failed.

4, Jurisdiction of the Tribunal:

The Applicant declares that the subject ma
against which he wants to redressal is within the [
diction of this Honourable Tribunal. L’fg e 29 f\

5. leltatlon.

The Applicant further declares that the ap
is with in limitation preseribed in section 21 of
Administrative Tribunal Act, 1985 as the impugned
is continued.

6. Facts of the Cése:

a) The applicant hereby humbly submits tha
applicant belongs to poor muslim community. Appli
father worked as Instructor of Corpets as Advanced
ing Centfe in corpet weaving, Nellore{A.P}, he hag
in the respondents xzxxiXgex Departmentnearly 20 vg
Applicant$ father had {O years service, unfortunat
he was in service the the applicant's father by ng
due t0 massive hear

Shukur Sharief died on 8- —95
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d. The apolicant submits the Director rsceivd

three depedents in the harddays. The applicant has

~3=

leaving behind the applicant's widowed mother, and fwo

younger brothers. Before the applicant's father death

the applicant's father obtained huge loans from creditors

for the sake of applicant's sisters mmarriage.

b. The applicant submits the applicant's fatf

er

had no any other properties lived by the salary of the

respondenfs Department. The applicant is eldest sof
main member of the family. The applicént has to maj
his_wodowed mother and two younger brothers whoare 1
and he has to discharge the debts obtaiﬁed by his 14

father for his daughters marriage.

 and
ntain
1inors,

hte

Co The applicant further submits the applicaﬁt's

mother sent an application along with necessary cer]
éates to the concerned.authoritieéf The Asst. Dire
forward at the representation on 21-4-95 tc the Dir{
(SR) madras,on 5=7-95 stating that the said represe
has to forward to the headquarters office, New Delh;

sympathitice consideration.

the representation and copies forward the represent
to the 4th respondent on 17-7-95 stating that, therq
vacances of Clerk posts and the applicant has consis

for the post on compassionate grounds. Again on 204

Lifi-
L Lor
pctor
htation

| for

el

htion
P are
Hered

1195

the Asste. Director issued reminder to the 4th respondent

the applicant considered for the appointment. The ;
cant sent number of representation to_thé-authoriti

well as Prime Minister and Ministers. But the 2nd

pppli-~

PSS as

[oS—=

pondent did not take any steps to appoint the applicant

on compassionate grounds though he got required qualifi-

e

cationwthe applicant has passed his Degree and Techpical

Lower Grade Type Writing in English. The applicant

is

eldest son the family and main member who has to malntain

cont..

no




9, Relief sought:

—lw

other properties and he has discharge the debis incurred

by his father for his daughters marriage.

Though thle

ond respondent received the r presenuatnon 1n the year

1995 did not appbint the applicant. The purpose of

viding appointment on compassionate grounds 1is to m

pro=-

{tigate

the hardship due to the death of the bread earner off the

familY-

/ . . .
€ But the respondents failed to provide imme
to redeem the the family indistress. Therefore the
cant has no other way seeking justice for redeessal

his familys

7 Qetails'of the remedies exhausted:

The applicant declares that he has no oth
remedy available under thés rules than to approach

honourable Tribunal.

gigtely
appli-

of

e

this

other

8. Matters not previously filed or pending with any

COUrts:

| The applicant further declaregthat the n
regards which this aﬁplication been made 1s not per
before any court of law or any other an authorities

any other bench of the Tribunal.

in view of the facts stated supre the ap

herein prays that this Honourable Tribunal may be p
to issue aqf order or direction directing the respp
hereln to appoint the apwllcant as Clerk on compasg
e LT At lmu f)f_/{%fW?“ and

qrounds “aaid RAXX
pass such other orcder or orders as this Honourabée

bunal may be deemed fit and proper in the circumste

of the case.

10. Interim Relief:

atter
ding

or

plicant
leased
ndents

ionate

diwect theArespongergts to

Tri-

nces
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Ppeding the above G.A. this Applicant prays that this

/<.}_

Honourable Tribunal may be pleased to direci the responr

dents here in to consider the case of the Applicant fo

the post of clerk or any other post in the respondent's
department on compassionate grounds ,7 and pass such ot
order oxr orders as this;Honouréb;e Tribunal deemed fit
and proper in the circumstanges of ihe case.

1. Particulars Bank Draft in respect of application f]

L

ner

ee;

AO Bank Draft No and date; iy
B) Drawn on ; O[?'S(W@pj
C) Nuber of Indian Postal Crder and date;

D) Name of Issuing post office ;-
£) Poslt at which payable ;

12. Details of Index;

- G095

2.4-4~94
1A -

o\ b
‘/.845 | Romeved

An Index is duplicabk containing the details of decuments

13. List of Enclosures;

‘11 Documents in index

3. DD | IOP

o aljesl

COUNSEL FOR APPLICANT (;272;%;y/2;a2 ~

VERIFICATION

I iiomin Sharief s/o Late Shkur Sharies, Huslim

§
SIGNATURE CF TH:Z APPLICANT

aged about 24 years, resident of i..hO 5-57 Sanivarapu-

peat, Eluru,

“est Godavari District, , the applicant

here in the above sated facts are true to the bept of

avﬂ57

my knowledge and belief and verified tne sape
mj%

COUNSEL FOR THE APPLICART
DATED: 30-4-96.

HYDERABAD .

SIGHNATURE COF TrE APPLIICANT
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No. 1/56/94-SCV/477 Dated the 5th July 1995,

To .

The Director (SR), : _
0/0.The Dev.Commissioner (Handicrafts),
Shastri Bhawan, III Floor,

26, Haddows Road,

MADRA 5-6.

Sub: Forwarding of representation of
Smt. Sharifunnisa, #W/o.Late.Shri Shukur-
Shariff, Instrucor, ATC, Nellore {(A.P)
for appointment of her first son ap
SK/AC or Chowkidar on compassionate
grounds - Heg.

*HHE

Sir,

I am to forward herewith a representiaon dt.21-f=95
of Smt. Sharifunnisa, W/o.Late.Shukur Shariff, Instruftor
of ATC, Nellore along with a proforma duly filled and
other certifiicates (regarding .employment of dependent
Government servants dying while in service) to appoin
her son as SK/AC or Chowkidar on compassionate ground
I request you to kindly to forward the same to the He
quarters office, Mew Delhi for sympathetic consideration.

o)
+h

oY
»

5%
0.
t

Yours faithfully}

| (C.VENKATARAMAN)
Encl: As above ASSISTANT DIRECIQR.

Copy to: Smt. Sharifunnisa, W/o.Late.Shukur Shar}]ff.
No.5=57,Shanivarapupet, Eluru-3 (AP} fox
information.

KShi/ = ASSISTANT DIRECTOH.

| uﬂ‘“}
e
e
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No.DSR/Estt/Carpet/95-96/2909 | Dt.17-7-9%.

Deputy Director (Admn.II),
QOffice of the Development
Commissioner (Handicraftsj,
West Block No.7, R.K.Puram,
NEWDELHI-110 066,

Sir,

Sub: Proposal for compassionate app
ment to the dependents of Gove
servent dying while in service

¥ *®

I am to forward herewith the proposal for comp
nate appointment to Shri.mMomin Shariff, S/o.Late Shg
Shariff, Instructor of ATC (Carpet), Nellore (AP} eX
on 8=2-95. In southern region under carpet scheme n
of Storekeeper cum Clerks are vacant. Kindly consig
his case favourable. '

hint-
rnment
- Rego

assio=-
kur -

pired

umber

er

Yours faithfylly,

(Dr.P.NARAYANAN )’
DIRECTOR {BR}.

Encl: As above

Copy to: AD,SC for CWTC,Vijayawada.

A
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: . ' ’ Oll'c; al the Davelopmant Cammissioner
:f; t::: l 'g;fg:;:m[) C 5\ | Fat Handicralis (Soulhain l{u?i?) .
I . - ) ) A
. 41-B108 SILP Ministry - of Textiles, Govt, of India
T-'brl.“ '3143;20,805()';-5 N *‘ Shastrl 8havan, did Floof
ax 3 . i 26, Haddows Road, Madras-000 006
' R :i W ,

NOJIOR/Eatt/Carpat/95 = wim 20,11,95

shri S .K.Chakrabart! :

Deputy Director(Admn.II)

Office or th: Davelopment ¢

Commiss Loner(Handicrafts) %

NEW DELII=110 066,

Sir.

Subi compassionate of Shri.Shalk Mehboob
. 8/0 Late Shaik Ameer and Shri.Momi]

Shariff{,3/0 Late Shukur Sharirr‘uhd?

carpet schema~rog,
. [ EERENNNEN N

A

_ Kindly Pefer to this office letters No.nSR/|”
E3ztt/Carpet/95+96 dated 17.7.55 and DSR/CW‘I‘C/IM/J
y

=95 dated 28411.94 (copy orclosed for your read
reference) regarding the subject oitqd above, In
this connaction I would requost you 1o kindly

”'““““‘”"‘“Iovk“rn”tb“the“hatter‘andfnrrange"to”iasue“””“‘“"

appointment order on compassionatd grounds to
Shri.Shaik Mehboob and Shri.Momin Shariff.

Yours raithxullx |

- (A MJABDPL, KADRL
Enbll A% above.:

!

e e B e e et temarers B 8 . Ao 1. o

I @D?ﬁr)op@v;(‘_a

1

ASSTLDIRECTUR {TEX )
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ANDHRA UN IVERSITY
A o L WALTAIR
Seriasl No. 116258 OFFICIAL MEMORANDUM Na GCE/Il/ 157 was=n Date_ 07 1y
Statericnt of Marks — B. A Degree Examination (Common Core Scheme)
it e Tt s ang e Hhn ! -

Register Na___ 10512

L ‘ NU\‘ BER OF M iRhS \iA){ISiUM NEUMBER
e : SUBJ[::CIB e o e Tt T et S e - A“-\RULD " OF MARKS

- TR T ’ -
[ S N TN - Paper 11 oty 120
{11 Lariduaae Loy . Paper 171 ] ¥ k= 100

Haw Sutject -

¥ =0
<ra 100

L]
i
L)}

\tg‘ have passed, # he obtains not less than 35 per cent in

Sin each of the Optiona! Subjects.

P

-

e
fr‘-'_)f 4 f

For ('O‘\TRO&,LER*HF A -‘s"-’l“f‘ I()\Q
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V0 3L/00060 X '95 yo BO3EY9 §.NO. {7 /4 ﬁ

SPATE BOARD OF TECHNICAL EDUCATION AND 1
C ANDIRA PRADESH

. TECHNICAL EXAMINATION

' LOWER GRADE

'RAINING

72)

This is o centify that - WONIN SHARIFF
St DRNXAXNXOF Shri  SHUKUR SHARIFF

with Reg, No. 11635X °

has passed the TYPE=WRITING INGLISH (LOWER) 30 WePos!

EXAMINATION held in * AUGUST=1990 AT  ELURU

e

Sl .'().\’I) ¢l ASS: 45% dand above in each paper

and has been placed in- .~ SECQN) DIVISION

The candidate das secured thie following percentage of narks:

CAPER | e PApER

19 45

!
FIRST CLASS: 75% and above in each paper

Wydetalmd )

LAST DATE OF CXAMINATION: 28708790

F

403\/_;*_/_\/}_.:2“‘

SECRETARY

Given under the seal of e Board

'

16=-11=90 Abbisuwrsu RETARY. ~ STATE BOARD OF TECHNI{AL FDLLUH)N

EXAMINATLONS “TTAND THAININC, ANDH]
(/ |

| \Mﬁzﬁf

tA PRADESIH.




Frrom: ' ' ‘ ‘ Q 7 tz

Smt. Sharifunniaa,

W/o. Late Shukur Sharieff,
H.No. 5-57, _
Sanivarapupeta (PO),
ELURU - 534 003,

West Godavari Dist.
Andhra Pradesh.

To

Shri S.K. Jana, H.P.O. Admn.II,

" 0/0. Development Commissioner
(Handicrafts),

West Block No.7,

R.K.Puram,

NEWDELHI-110 066,

Respected Sir,

Sub: Appointment against the vacant post of

Group C or Group D incarpet scheme ol
compassionate grounds - Requested -
Regarding.

¥ ¥ ¥ X %

—

I, Smt. Sharifunnisa, W/o. Late Shukur Sharfeff

who was expired on 8-2-1995 while in service working

Instructor in the carpet scheme at Advanced Training

Centre, in Carpet Weaving, Kondayapalem, Nellore is|

as

sub=-

mitting the following few lines for wour kind favoufrable

orders.

My eldest son Momin Sharief had approached jyou

on 12=2=1996 to speak out about my family problems jand

for appointment on compassionate grounds. I am verly

much happy for your kind co.operation in helping to

my

son and for immediate appointment in the Carpet scheme

by first week of March'96.

I therefore request your goodself for posting of

my son, iMomin Sharieff immediately. For this kind lhelp,

I and my family members are very much thankful to you sir.

Awaiting for your kind immediate posting onders

and reply.

Eluru,
Dt: 19-2-1996.
Encl: Self addressed Envelbdpe.

N

Yours faithfully,

{5MT.SHARIFYNNISA) .

/ '



-West Block MNo. 7,

e

By Regd. Post with Ack. due.

From
ELURU.
Dt. B=4=-1996,

¥omin Shariff,

S/o. Late Shukur Shariff,
C/o. Smt. Sharifunnisa, = .
Sanivarapupeta,
E L UR U,

West Godavari
PIN - 534 003.

(A.P),

To

The Hon'ble Addl.Development Commissioner,
iiinistry of Textiles, Handicrafts,

R.K. Puram,

NEWDEBLHTI - 66.

Most Honoured Sir,

Appointment Proposal for compassionat
appointment to the son of a Govt. servant
died while in service - Raspresentation o
Momin Shariff, S$/o. Late Shukur Shariff
expired on 8-2-1995) Submission - Orders
Request = Reg.

Sub:

1) Representation dt. 21-4-199% of Smt.
Sharifunnisa, %/o. Late Shukur Shariff]
along with proforma and certificates.

Ref:

Copy of letter No. 1/56/94-5CV/477 dt.
Bw7=1995 of the Asst. Director address
to the Director (SR) O/o. the Developn
Commissioner (Handicrafts) Madras-6.

2)

3) Representation dt. 15-3-1996 of Smt.

Sharifunnisa, W/o. Late Shukur Shariff

Sanivarapupeta, Eluru.

¥ ¥ ¥ ¥ #

In continuation of the representations of my 1
Smt. Sharifunnisa, W/o. late Shukur Shariff as per ref
cited above, I beg to submit the following facts for f
rable consideration and to issue necessary orders with

to an appointment on compassionate grounds to me in an

Im beg to submit that my father Sri Shukur Shg
while working as Instructor at Advanced Training Cente
in Carpet Weaving, Nellore (A.P) had suddenly expired
8~2-1995, leaving behind my widoWeq mother, myself ang

younger brothers. I beg to submit that we have alread

contd.

izl

SANIVARAPUPETA,

ed
ent

of

other
grences
avou=-
regard

Yy post.

riff
T
on

two
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s zig)- §/ /’

sent the requisite in a proforma prescribed under ruleg

;;"'

on 21-4-1995 for an appointment to any post on compassjo-
nate grounds as a son of a deceased Govt. servant who

died in harness.

In this conmection, I beg to submit there is np
bread winner in nmy family and we are maintaining with
the meagre family pension to my mother. I beg to subnfit
that I am eligble for appointment to any post on compdssi-
onate gfounds as a son of a deceased Govt. servant .as|I
have passed B.A. Degree and ppssessed typewriting cer%im
ficate (English) in Lower Grade also. I enclose herewith
copies of.the said certificates for favour of perusal

and immediate reference.

Further, ® I beg to submit that my case is pend-
ing conéideratidn from the last nearly one year and same

was also recommended by the concerned authorities.

In the circumstances stated above, I requesy that
the authorities may kndly consider my case sympathetically
and favourable orders may kandly be issued at aﬁ early

date on the prihciples of natural justice.

Yours faithfully,

Encls: 2 (MOMIN SHARIFE].
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JUDGEMENT

Oral Crder (Periﬁ§p'b1e Shri R. Rangarajan, Member (Admn.)

The applicant in this CA is the sen of Late
Mr. Shukur Sharief.

Instructer ef Carpets at Advanced Training Centre in

Weaving, Nellere, A.P, fnd died on (8-02-1995 while |in
| et

service after putting a service of about 20 years.

Z. The applicent submits that he hes a big famipy

€ V

of Decisien : (1-05-G4,

I -

The said Mr.Shukur Sharief worked as

Carpet

consisting of two brothers and a sister besides his wWidcwed

mother.

His mother did not get any subgrantiel amoupt by

way of final settlement to maintain thst kig family pnd she

is struggling hard tc make boeth ends meet and the fapily is

in distress coPdition.

assistance by way of appeinting him cn ccmpassionate

the family will be put into severe financial censtral

Hence appeointing him en compassienate ground is @ must.

3. It is further ststed that hehad submitted a I

He further submits that withput any

ground

nt5.

epre-

sentation for cempassicnate ground appcintment to R-3 through

the Assistent Director on 21-04-95,

That representat

ien wdas

forwarded tc R-3 vide letter No.1/56/94-5CV/477 aztad 5-7-95

(Annexure-I), iThereafter alsc another representation of the

aprplicant was ferwarded 3s per letter No. DSR/Estt./q

$5-96/2909 deted 17-07-95 (Annexure-II enclesures).
ef repeated representaticns for compassichate ground
it is stated that no actien was taken by the competer

fer censidering his case for cempassienate greund app

4, Aggrieved by the inactien of the respendents
of repeated reéresentatiens he has filed this OA pray
direction te appeint him as Clerk on cempassionate gr

the deapartment.

arpet/
Inspite
appeintment
t authority

eintment,

inspite

ing for a

ound in
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5 The aﬁplicant submits that he had passed B.a.,

and is fully éligible for censideration in any Group-C

post.

He further submits that the compassicnate greund

arpcintment iﬁ his case is warrented due to the fact that

the family needs succeur due te the untimely demise

father., Eventhough he had submitted number ef reprd

tations to the asuthcrities it appears that nobedy h
|

taken any cognizance of his case.

6. In the circumstances .g indicated above, it

preper to issue a directien te R-2 to consider the
|
1

of the applicant in the light of his submissicns arx

averments made ip this Ca for compassionste ground

and ’isp@sef of his representation ir accordance wi

within a peripd ef three menths from the date of re

a copy of this corder.

7. The CA is erdered accordingly at the admiss

stage itself. Ne costs.

t

(Registry should send a cepy of this judgempe

alengwith OA to R-2)

i

{(R. Rangarajan)
Member{admn.)

Dated : The 1.t Moy 1996. /

Tbictated in Cpen Ceourt)
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-Copy tos~-

1.

. The Secretary, (Handicrafts), Min. of Textiles, Govi. of-
- India, New Delhi. ' ' :

THe Development Commissioner, -(Handicrafts), Min. of Textiles,

: West Rlock No.7, R.K.Puram, NHew De}hi-66.

3. The Diregtor{sr), Eéanﬂicféfts), 0/0. The Dev. CbmmissiOnér,

: sastri Bhavan, III- Floor,_26, Haddows road, Madrasfpb6. o,

&, The Dy. Dir@ctor(Admn.II), O/O'the Development Commissioner
(%ahdicrafts), West rlock, No.7, R.K.Puram, New Delqi-6§.

5. One copg&o Sﬁﬁ. K.Malleswari, advocate, CAT, Hyd.

6. One copy to Sri. V. Rajeswara Rao,'éddl. CGSC, CAT,J Hyd.

7. Cne copy to Librarv,ACA+, 4yd. |

8. One SDIAre CoOny.

Rsm/—
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